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HON'BLE SHRI V.K.MAJOTRA, MEMBER (A)

G.C.Dwivedi,
Presently DCP ^ . Applicant
5, Rajpura Road, Delhi.

(  In person )

-versus-

1. Union of India through
Director (CPS),
Ministry of Home Affairs,
North Block, New Delhi.

2  Deputy Commissioner of Police,Vigilance, Police Headquarters, ^
Delhi.

( By Shri N.S.Mehta, Advocate for Resp.1 )

O R D E R (ORAL)

Shri Justice Ashok Agarwal :

On 13.9.2000 following order was passed :

"By a memorandum dated 27.5.1999
statement of imputations of misconduct was
served upon applicant. He has submitted his
representation against the same on 1.10.1999.
Applicant has been working as Additional
Deputy Commissioner of Police on ad hoc basis
since 30.7.1996 as per Annexure-9. A DPC for
regular promotion to the post of Additional
Deputy Commissioner of Police has been held
in March, 2000., In view of the pendency of
the aforesaid disciplinary proceedings,
result of applicant has been kept in sealed
cover and other candidates have been
appointed on regular basis to the post of
Addl. DCP. Applicant, in the circumstances,
has instituted the present OA seeking to
impugn the aforesaid memorandum containing
the statement of imputations of misconduct
issued on 27.5.1999.

As far as the challenge to the conduct of
the disciplinary proceedings is concerned,
prima facie, we are not inclined to interfere
at this interlocutory stage. However, we
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t,4- the learned counsel appearing on2. Shri Mehta. the learue
4- 1 qtates that his client is

vv Half of respondent No.l
.  t to orders which have beenagreeable to sub.i .a.d.ding to hr™,
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Xcibunal. He concedes that pendrng the conclusion
tne disciplinary proceedings, applicant will not
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+  rvr-<aQ ws find that interest
3  In the circumstances,

dt .ustice would be met by directing the respondents
to conduct the disciplinary proceedings and

thin a period of four months from the datethe same within

nf this order. Respondentsof service of tnis

restrained from reverting the applicant from is
present post of Additional Deputy Commissio
Police (ad hoc) pending conclusion of the disciplinary
proceedings. We order accordingly.
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4. Present OA is disposed of with aforesaid

directions. No costs.

( V.K.Majotra )
Member (A)

( Ashpk, Agarwal )
Ct/airman


